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Shri Ssdhan Gupta did in fact press proceed to elect, in such marmer
the button and voted for ‘Ayes’. The as the Speaker may direct, four
correct fAgure for ‘Ayes’ should be 85 members from among themselves
and not 88. Anyhow, this does not to serve as members of the
alter the decision of the House. National Shipping Board, subject
- to the other provisions of the sud

Act”
1584 hra. Sir, I would like to submit in this
connection that the Members of Parlia-
%;0 g.t?w ment so elected to the Bosrd would

not be disqualified from being Mem-
Shrt B. G. Mehta (Gohilwad): Sir, bers of Parhament on that ground
1 beg to move: under the Prevention of Disqualifica-
. tion Act. 1953, They would not be in
d:n“t the mt“in“t;:“mm’m receipt of any fee or remuneration in
m"’““‘gy wub.rule (3 fn;m:r excess of or other than the compensa-
m“km“d with _ sub. l)e° a “: tory allowance as defined in section
Bule 311 of the Rten o8 ) o 2(b) of the Act. Rules framed under
of the Rules of Procedure section 6(2)(c) of the Merchant Ship-
and Conduct of Business in Lok ing Act 1d tha the
Sabha, one member from among png wou -hke care t
t elves to serve as a member allowance permissible to Members of
2 the C it Esti Parhament so elected does not exceed
: t: ommit te; on stimates the compensatory allowance. Further,
or the unexpire poruoq of the when the new Bill that is on the anvil
term ending on 30th April, 1859, 18 passed, care will be taken that the
in the casual vacancv caused by

the resignation of Shn Vija rules that are made thereafter also

Raju.” do not provide for any fees or allow-
’ ance in excess of the compensatory
Mr, Speaker: The question is: allowance
“That the members of this House Mr. Speaker: Motion moved:
do proceed to elect m the manner
required by sub-rule (3) of Rule ‘*That 1n pursuance of clause

254 read with sub-rule (1) of
Rule 311 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, one member from among
themselves to serve as a member
of the Committee on Estimates
for the unexpired portion of the
term ending on 30th April, 1959,
in the casual vacancy caused by
the resignation of Shri Vijayram
Raju”

The motion was adopted.
NATIONAL SHIPPING BOARD

The Minister of State in the Minis-
of Transpert and Communications
Raj Babhsdwr): Sir, I beg to

1N

“That in pursuance of clause(a)
sub~-gsection (2) of Section 4 of
Merchant Shipping Act, 1958,
members of Lok Ssbha do

FeR

(a) of sub-section (2) of section 4
of the Merchant Shipping Act,
1958, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
four members from among them-
selves to serve as members of the
National Shipping Board, subject
to the other provisions of the
said Act.”

Shri Mabanty (Dhenkanal): May I
know if the Prevention of Disqualifica-
tion Act has exempted Members of
Parliament from being members of
the National Shipping Board from
incurring any disqualification?

Mr. Speaker: That ix what he has
said.

Shri Raj Bahadur: I have said that
under section 3 of the Prevention of
Disqualification Act, exemption is
. given to hon. Members who are not





